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[t meq wFw giaEia]
qed ST F 41T gAY F7 AT §
AfeT @@ T A @rFdT B 5@ gHT
¥ WE i oA ST W IIAT WlEw |
(caay™)

SHRI N. K. P. SALVE;: Madam, I
want to assure the hon, Member that
we gare equally worried about a
healthy parliamentary democracy.
(Interruptions) Madam, if T am not
allowed to speak they will be respon-
sible. Madam, I want to assist you,
(Inierruption)

THE DEPUTY CHAIRMAN: I jl-
lowed Mr. Shiv Shanker yesterday. ..
(Interruptions) But, unfortunately,
none of the Memberg listened to the
request from the Chair the whole day.
And I am telling you thig is not the
way to abide by the rules of the
House. Yesterday 1 permitteq Mr.
Shiv Shanker to speak in rapt silence.
The whole day the matter was dis-
cussed. I thought ...(Interruptions)
Just a minute. Don’t interrupt me...
(Interruptions) Just a minute, please.
If you are not satisfied...(Interrup-
tions) By shouting in ihe House you
cannot... (Interruptions). If you are
not satisfied, one person can get up
and say: we are not satisfied. But to
raise slogang in the House is against
the Rules. I shall not permit this.
Mr. Salve.. (Interruptions) Please
sit down. (Interruptions), Mr. Salve,
you tell me, is this the way to behave
when I am gpeaking? Is this the way
to behave? (Interruptions), Please do
not interrupt me. Mr, Salve,...(In-
terruptions) Sit down. (Interrup-
tions) Mr. Salve, if you are not si'gting
there, if you are sitting in the Chair,
what would you do?

SHRI N. K. P, SALVE: T respect-
fully bow to what you say. (Interrup-
_tions)

THE DEPUTY CHAIRMAN: Okay.
I allow you to speak, But you must
promise 55 the Deputy Leader of your
_party that your Members will allow
me to do the business which is listed.
You decide amongst yourself, Mr,
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Salve, I neeg your help and coopera-
tion—of 3 major political party in this
House—to restore peace and order
and let us run some business. (Inter-
ruptions}y I allow him to speak but 7
want only one promise that then there
will be quiet gnd peace in the House,
otherwige I will not allow. (Interrup-
tions). I allow him or him or anybody
you identify. You make your Mem-
bers keep quiet. (Interruptions), I will
allow one person, (Interruptions.)
Please take your seats. (Interrup-

tions).
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THE DEPUTY CHAIRMAN: Mr,
Salve, you identify one person. It is
not my choice. I leave it to you as the
Deputy ILeader of the party. I will
allow onhe person to speak for two
minutes and then I wil] continue with
thie List of Business, If you agree, it
is fine, Otherwise, I am going ahead
with the business. (Interruptions).
O.K, Don’t allow. It is up to you (In-
terruptions) I am giving you the best
of offer. If you are not prepared to
aceept it it iy entirely up to you. If
you don't allow the business, it is up
to you.

SHRI N. K. P, SALVE (Maharash-
tra) . Kindly gave me a minute to ex-
press our viewpoint in the matter.
Yesterday, the agreement that we
had arriveg at...
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THE DEPUTY CHAIRMAN: I know,
That is for you to see, It is for you
to see whether it was a bazar or it
was the Parliament of India. You
shouid know, (Interruptions),

SHRI N. XK. P. SALVE: Madam, the
spir.t of yesterday’s agreement has
been hopelessly violated, We want
redressal, A certain gentlemen’s
agreement wag arrived at yesterday.
The spirit of that agreement vV as
that if specific allegations were made,
a reply would be given. Np den:al
has come. Mr, Dhawan has made very
serious chargeg against the Primne
Minister,

THE LEADER OF THE HOUSE
(SHRI M. S. GURUPADASWAMY):
He is repeat.ng what was said yester-
day, It wag closed yesterday. There
wag a reply from my colleague,

(Intzrruptions)

SHRI N. K. P. SALVE:; if the Gov-
ernment is to be guilty of violation in
accordance with the spirit of the
agreement yesterday, then please
don’t blame us, Madam, I urge upon
you that the sanctity of the agrze.
ment ang the spirit of the agreem-=nt
has to be maintained, Very serious al-
legations......

SERI M. S. GURUPADASWAMY:
Do you want the agreement at your
convenience? You know what was
done yesterday. Don’t talk about the
agreement, You have no respect for
any agreement, (Interruptions) I say
that you have no respect for any
agreement. (Interruptions).

THE DEPUTyY CHAIRMAN: Please
have order in the House. I allowed
Mr, Salve to place his viewpoint,
Now will you restore order in the
House?

SHRI N. K. P. SALVE Madam my
respectful submission has been that
in accordance with the spirit of the
agreement we expected a reply. Cer-
tain very serious allegations of a very
personai nature on the integrity of

AUG.
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the Prime Minister have been made,
(interruptions). They are oniy allega-
tions. Tney are oniy allegallons im-
pinging on the guest.on of...Unlera
Tupiions). Now that the Prime Minis-
ter 1s here, the matier can be resol-
ved. K.ndly gllow tnose allegations to
be repeated here,

THE DEPUTY CHAIRMAN: No

rep<tition. { am not permutung any
tepetition,

SHRI N. K. P. SALVE: That (s the
sp_r.i 01 lne agreement,

T..E DEPUTY CHAIRMAN: What
has oeen said 1s in tue recurds.

SHRI M. S, GURUPADASWAMY:

The agreement has Dbeen repudiated
yesterday,

(Interruptions)

SHRI N. K. P, SALVE, There has
been no repudiation,

THE LEADER vt THE GCGProsl-
TiUN (SHn P, SOV oosnne
Mauam, tne repiy tudt Wag given Dy
ine hon, Hume MiusSiel Was iluST Wl
salisiaciory, iie waon. bFruug duuusuer
i§ here. we Wil request nun 10 piedse

say something so tnat we may be
sausiied,

The DEPUTY CSAIRMAN: Now
the rrime Munister mas come, Please
let mam nuish and aier that tne mauter
wiil be closed. (Inverrprions, No le-
petitivn 01 ycsteraay s depale. NO, Lt
18 uever doag 1N tne mstory oL Faiua-
ment. [ wul not iy Dew liaqilious.
1t has never been dune in tne rastory
of rarunament that whatever 1s spoken
Yesierday 1s repeated,

THE PRIME MINISTER (SHRI
VISHWANATH PRATAP SINGH) ;
Madam, I do not want to take cover
uitder any techmicauties, If ine hon,
Members have any allegation, they
are iree tp put it against me. I am
before the House, and I suomit my-
seif to the House. In pupiic life, [
have never done it. And they showd
be bold to make .. .. (Interruptions)
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THE DEPUTY CHAIRMAN: Please
do not interrupt,

SHRI N. K. P. SALVE:. Madam, he
has fairly made an offer. He has
made a fair offer.

(Interruptions)

sft figwT e fag (fRe) @ a=
g (e@qum™) @I o0 Furq
FH | FT A T 0 (sHRYE)

Iawmia :
gl 9gd 3§
(swraerm)

SR T T

Vgl §6 WY

Please take your seats, The Prime
Minister himself has allowed, It is
okay. (Interruptions) Mr. Reddy.
please take your seats. (Interruptions)

SHRI R, K, DHAWAN (Andhra
Pradesh): Well your Prime Minister
himsell invites me to speak, ang you
are interfering. What is al} this, I do
not know. You have no respect even
for your Prime Minister?

SHRI N. K. P. SALVE: He has
made a fair offer.

SHRI N, K, P. SALVE. He has
no respect for your Leader? You have
no respect for your Prime Minister
even,

(Interruptions)

SHRI N. K P. SALVE: He wants
to honour the agreement thiat is arriv.
ed at,

(Interruptions)

THE DEPUTY CHAIRMAN: Yes,
Mr. Dhawan.

sit wewt fagrd 9@y (wen
LEF )] q3Rel, AW gaT 9%
T 3 2y Fax Wiaw fafrex
g gt Wrgw  fafaweT a@
g3 fr wrgw fafeeeT o & 58
... (=raw) ..
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SHRI R, K. DHAWAN: No, he 1s
not our Prime Minister, He 1s the
country’s Prime Minister. (Interrup-
tions)
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SHR] P. SHIV SHANKER: He is
the Prime Minister of all of us. He is
the Prime Minister of the nation. (In-
terruptions)

SHRI R, K, DHAWAN: He ig the
Prime Minister of Indi2; yiu: Frime
Minister, not our Prime Minister.
gy Wigw  fafeeer @@ g, &
ook wgw  fufeeee 1 A gEEr
ARG F@ & ATl S, d wow
sigw fraeer §, gEIRAET &
... (zrEaw). ..

SHRI GURUDAS DAg GUPTA:
Madam_ there is a limit to this. (In-
terruptions). He does not know the
Parliamentary niceties. It cannot be
allowed.... (Interruptions)

THE DEPUTY CHAIRMAN: Flease
sit down. I will look into the record.
If there is anything which g wrong,
I will remove :t.

(Interruptions)

SHRI GURUDAS
(West Bengal)., Mr.
be allowed
intp ransom...

DAS GUPTA
Dhawan cannot
to hold this Parliament

(Interruptions)

THE DEPUTY CLAIRMAN: Please
sit down,

SARDAR JACGJIT SIN7H AURO-
RA (Punjab): ' iz only sppropriate
that the Leadz2r cf tihe Opposilion...
(Interruptions)

THE DEPUTY CHAIRMAN: Flease
sit down.

SHR] SANGH PRIYA GAUTAM
{(Uttar Pradesh): On a point of order,

THE DEPUTY CHAIRMAN: I am
not allowing you any point of order.
I have identified Mr. Dhawan and he
will speak. Please sitf down.
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SHRI R.K. DHAWAN: Madam, °s
you and this august House know, the
issue of removal of the public pro-
secutors in the so-called Modi murder
case was raised in the Fouse yestcr-
day. Varioys speakers mentioned
various things. I had raised certain
specific points.

Now, I am not concerned with the
merits or the demerits of the case.
It is none of my business. Nor is it
my concern as to what considerations
weighed with the Goveinment; whe-
ther it was the economy considera-
tion or it was some political censider-
ation or, for that matter. any octher

consideration which weighed rmrost
with the Prime Minister or,
for that mattery with ‘he
Government. Of  course, the

whole country knows—although tre
Prime Minister would not tell us—
what was the consideration  which
weighed with him.

Madam, I had ra:sed certain sp-=ci-
fic points to which I expected g reply
from the Home Minister, The points
were these. When was the issue rais-
ed, that such and such public prose-
cutors should be removed from this
case? In other words, when was this
initiative taken? What was the need?
Wag it only on account of ecoromy,
as mentioned by the Home Minister.
or, was it before the 6th—as he has
said—that the issue was taken up
that such and such persoans should be
removed from thig case? Is there any
officer by the name of Mr. Sharma,
a senior police officer—Mr. Chinta-
mani Sharma-—he is also on record-
whe initiated such a note? Did this
note go to somebody? At what level
was it seen ahg who approved this
note? What wag the note? When was
this order issued and was it brougnt
to the notice of the Prime Minister
at that time? (Interruptions) 1 say
this because the CBI, the investigat-
ing agency, is directly under the con-
trol of the Prime Minister. Does any-
body believe, does anybody from the
other side believe—as Mr, Som Pal
was saying—that the CBI would take
any aetion without the knowledge

{17 AUG.
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and approval of the Prime Minister?
I have had to face the CBI between
1977 and 1980 and I know what the
CBI does, what they ¢o. Does any-
body from the other side want me to
believe that...(Interruptions) :

st ww mggwm T (fazm)
fmer gga & T stwg gfayw
T W7 BT F0 |qiS g7 (SaEe)
T% 34 #E ® § (Smeww) F1als
FAATT T3 ZeT & =14 & (sw=aw)

SHRI R.K. DHAWAN: Does the
hon, Prime Minister want me to be-

lieve that very senior police officers
..«Interruptions)

SHRI NX.P. SALVE; Madam,
what are these interruptions? You
reprimanded  us...(Interruptions)

THE DEPUTY CHAIRMAN:: I
never reprimandeqd anybody, I only
want that there should be some
sense, What happened yesterday,
you know very well, (Interruptions)

SHRI R.K. DHAWAN: Does the
hon. Prime Minister want ug to be-
lieve that the CB] takes action with-
out his knowledge, or, js it that the
senior police officers...(Interruptions)

SARDAR JAGJIT SINGH AURO-
RA- He should only ask questions.

SHRI R. K. DHAWAN: I am only
asking questions. Some senior police
officers, who are facing trial, against
whom cases are pending in the Sup-
reme Court, and who are on bail,
have been appointeg 1o some sensi-
tive posts in the Government and
they are directing the policies of the
Government. I charge the Prime Min-
ister that a very senior officer, again-
st whom a criminal case is pending
in the Supreme Court, and who is on
bail, has been appointed to a sensi-
tive post in the Government, (Inter-
ruptions) Why are you hothered? It
is a question regarding the CBI and
police officers. (Interruptirms)
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AN HON, MEMBER:

name? (Interruptions)

What is the

SHRI R, K. DHAWAN: Let the
hon., Prime Minister find out and let
me know, (Interruptions) If the
Prime MInister does not have the in-
fromation, let me know. {Interrup-
tions)

DR. G. VIJAYA MOHAN REDDY
(Andhra Pradesh); You cannot mis-
lead the House. (Interruptions)

SHRIL RK. DHAWAN: Were the
instructions that the public prosecu-
tors should be removed verbal or
written? By whom were they given?
And when, ultimately, this matter
came to the notice of the Frime Min-
ister, what action did he take? Of
course, the Home Minisizr has said
about that, But what was the record-
ing on the file? So, I pleaded before
the Home Minister again and again
yesterday that he should let me know,
but there was no reply to the points
1 made and that is why the reply of
the Home Minister was not at all
convincing. (Interruptions).

THE DEPUTY CHAIRMAN: I am
not permitting you. Please do not
keep raising your hands, There is an
order in the House. The Prime Min-
ister is here. Shri Salve said that
Mr. Dhawan wanted to speak, The
Prime Minister agreed and so 1 al
lowed him. Now the Prime Minisler
will answer.

SHRI VISHWANATH PRATAP
SINGH: Madam, yesterday for quite
some time hon. Members were agitat-
ed and also the proceedings of the
House could not go anead. Now I
have come to know the formulation
of it as Mr. Dhawan has said. One
fact is, while these lawyers, about
whom reference is being made, were
arguing the case in Luckiaow on be-
half of the Government, it was being
argued in the House that they were
not there. This is fact number one.

SHRI M.K.P, SALVE:. We
said that.

never
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THE DEPU1Y CHAIRMAN: TLet
him answer. {Interruptions). Please
Mr, Salve. (Imierruptions)
SHRI N.K.P. SALVE: Mr Prime

Minister must know that he said in
turn that they had been reinstated.

THE DEPUTY CHAIRMAN. If
Shri Shiv Shanker did not say, per-
haps somebody else said that. (In-
terruptions). 1 did not allow any-
body to interrupt Mr, Dhawan and I
would not allew anybody to inter-

rupt the Prime Minister, ] am sore
about it,
SHRI VISHWANATH PRATAP

SINGH: This fact goes unchallenged
by the representatives of the op-
position. (Interruptions). 1s it accept-
ed or not that when those lawyers
were arguing the case on hehalf of
the Government, at the very same
time it was being argued that they
were not there and that they had
been removed?

SHRI N.K.P. SALVE: Nobody nas
argued like that, Madam. You have
a look at the record. (Interrup:ions).

THE DEPUTY CHAIRMAN: I am
not allowing anybody, Yes, Mr, Shiv
Shanker.

SHRI P. SHIV SHANKER: Madam
Deputy Chairman, it is useful to re-
call, yesterday ] had myself said that
the Prime Minister was pleased to
reinstate them. That has come in the
papers. I have said it myself. Yester-
day when 1 started I made the posi-
tion clear that they are working be-
cause of your orders, I have already
said that.

SHRI VISHWANATH PRATAY
SINGH: Thank you for the seconu
fact, I do not have to say it. The

Leader of the Opposttion, Shri Shiv
Shankerji, is a fair verson. He has
confirmed that I had passed the
orders to reinstate the lawyers in the
Modi case angd also in the case where
charges were there aygainst people
for attacking the ex-Prime Minister,
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Shri Rajiv Gandhi. And oue thing
more, In the whole of the country

while all the lawyers have Leen re-
moved, only these two lawyers have
been reinstated. It is a total reply to
all the suspicions that you want to
raise. It is a complete and total re-
ply to your suspicions.

SHRI R. K. DHAWAN: Is this the
reply? Hon, Prime Mianister, you
know the functioning of the Govern-
ment. Is this the reply? (Interrup-
tions).

SHRI V. NARAYANASAMY
(Pondicherry): Why don’t you reply
in what way he is relaled to you?
(Interruptions).

THE DEPUTY CHAIRMAN: 1
would not like Members to bring in
the relations in this House. Members
are Members, they are nobody's re-
lations here, S5, please do not men-
tion it again and do not forc: me fo
remove it from the record. You
should be decent yourself to remove
it. T would not allow any relations to
be mentioned here.

1.00 p.M.

SHRI VISHWANATH PRATAF
SINGH: Madam, I do nrot have a
daughter. Where is the question of a
son-in-taw?

o TAHT qIOFF (Iq7 WEW)
AU ETAC ERC I
SHRI VISHWANATH  PRATAP

SINGH: I have only two sons. If
somebody wanis to...

SHRI R.K. DHAWAN: You recog-
nise your own daughter only in your
relations?

o TANETAIOLR ; 7'SH 70 &l
femr g 5 55, Tgig Far S0 7

SHRI VISHWANATH PRATAP
SINGH. Take it in good humour,
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THE DEPUTY CHAIRMAN: We

are not discussing all that, Don’t talk
irrelevant.

Tro AlG: qf¥q : TgrAw HaAl
§1 gaw ey § @ad fag o
£ w8 W& g5 T AT WA ¥4
gt fami w1 {5 =% 1 (cwaenw)

st fama saw f@g: s

G AL, AR M AT AR E L.,
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agwata : 43 5y

on AT W : & el of
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oft fagaq sty : @z @@
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FE BT ¢ 1 (IEAW) S awd
49T wr alq § Wi gw @ wAnar
old 447 Ryl F Y

Flo TAIET e ;. ., (EEA)
wivy  foal & d@atq ¢ fg agt ?

THE DEPUTY CHAIRMAN: Please
sit down. We are not discussing that.
I am going to adjourn the House for
lunch. Let the Prime Minister . finish

his speech and I am going to adjourn
the House.

=t favawie gaqw f61g o i
Fo ga7 WA T Hrodlonigo M ITq
¢ T faar Sew fafeex &
g & £ Wodtonlfe wadt § AT
3l YT A wE T B a0 qewd
A oA, AT, ., (oqe)

%3]

sl mTodo g3t : o) W‘Tﬁﬁ
# oq wifew ¥ oam @ F owae
T, 9 TO wq0al A o, , , (SHqE™)
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amal .., (cwEuw)

THE DEPUTY CHAIRMAN; Just
a minute, Mr, Dhawan, please, 1 per-
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mitted you. I do not like these inter-
ruptions, I am warning {ha Members
that I will adjourn the House. Please
don’t interrupt like this. It is not pro-
per..No, doesn’t matter, I am not al-
lowing you. If you feel that it is a
serjous discussion for which you ask-
ed the Prime Minister {o come, rleasc
let him reply. We have had one full
day..No, I will not permit you.

SHRI RK. DHAWAN: Madam, he
referred to Mrs. Gandhi’s assassina-
tion case,

THE DEPUTY CHAIRMAN: I say,
please take your seat. Many things
have been said,

SHRI R. K. DHAWAN: He was a
party to that decision,

oY R HGAT GNA (T
489, %9 Qg T 94T g

THE DEPUTY CHAIRMAN:
Please sit down, Mr. Abrar Ahmed.
I am not permitting you. Don’t make
a mockery of this House, Yesterday
we discussed this matter for the
whole day. I am warning the Mem-
ber that if they do not want to listen
to the Prime Minister, I will adjourn
the House ang the matter will be
closed,

SHRI VISHWANATH  PRATAP
SINGH: Now the issue has been rais-
ed as to how they were removed and
how they were reinstated. That is
the next issue. Two you have
agreed with me totally, One,
you have agreed that while
they were arguing the case there,
here it was being argueq that they
were not there...(Interruptions)...

SHRI P, SHIV SHANKER: You
seem to havve been wrongly inform-
ed. Nobody said that..(Interruptions)

SHRI VISHWANATH PRATAP
SINGH: I will modify it. All right,
nobody said like that. Very happy!
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I think the impression is removed.
Nobody said like that, All right, this
much fact you agree, that those law-
yers were arguing the case in Luck-
now yesterday. There is no disagree-
ment on that.

SHRI VISHVJIT P. SINGH: Yes..
(Interruptions)...

SHRI VISHWANATH PRATAP
SINGH: Yes, No. 1. No, 2, it is agre-
ed by you that I reinstateg those
lawyers.

SHRI VISHVJIT P. SINGH: Yes.

.{Interruptions)...

SHR] VISEWANATH PRATAP
SINGH: Thanl: you. No. 3: You
agree, that while in the whole of the
country all the lawyers are removed,
only these two are reinstated.

SHRI VISHVIJIT P. SINGH:
don’t agree..(In‘erruptions)...

We

SHR] VISEWANATH PRATAP
SINGH: Madam, I am saying it on
the floor of the House: While in the
whole of the country all the lawyers
are removed, oaly the Modi case
lawyers and the Rajiv Gandhi case
lawyers are reinstated.

SHRI VISHVJIT P. SINGH:
I say

May
something?...(Interruptions)...

1 would like to say just one thing.
.{Interruptions)...

THE DEPUTY CHAIRMAN: The
Law Minister is on his legs. Please

sit down. Yes, Mr. Dinesh Goswam:.
.. (Interruptions)...

SHRI R. K. DHAWAN: Will the
Prime Minister be pleased to state
the total number of lawyers removed
throughout the country?...(Interru-
tions)..What is the total number of
lawyers removed?

SHRI VISHVJIT P. SINGH: I
charged that only.. (Interruptions)..

SHRI VISHWANATH PRATAP
SINGH: There has been no reinstate-
ment of any other lawyers.

[i7 AUG.
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SHRI R. K. DHAWAN: How many

have beéen removed?...(Interruptions)
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THE DEPUTY CHAIRMAN: This
is not the Question Hour—I must re-
ming the Members. Mr., Dhawan,
please, this is not the Question Hour.
You raiseg certain issues today. I.et
him answer...(Interruptions)...

SHRI R. K. DHAWAN: He said
“throughout the country.” Does he
know the number of people who have
been removed?...(Interruptions)...

SHR]I VISHWANATH PRATAP
SINGH: Will Madam, the fac’ is..

SHR] P. SHIV SHANKER: I would
request the honourable Prime DMinis-
ter to straightway speak out and set-
tle the matter instead of complicat-
ing it..(Interruptions)... I fear you
are complicating it more..(Interrup-
tions)...

SHR] MOTURU HANUMANTHA
RAO (Andhra Pradesh); Why don’t
you allow him? You wanted him
here. Please hear him...(Interrup-
tions)...

SHR] VISHWANATH PRATAP
SINGH:. What the Minister of State
for Home said yesterday was that
there was a general order. As soon as
it came to my notice that under this
general order the lawyer related to
the case  of attempt on the
life of the ex-Prime Minister
and also the Modi murder
case lawyer  have been re-
moved, I immediately passed orders
that they should be reinstated, and
they wern reinstated. That is the sim-
ple fact.

SHRI MADAN BHATIA (Nomina-
ted). T want to know..(Interrup-
tions) ...

THE DEPUTY CHAIRMAN: Mr.
Bhatia_ don’t you understand when I
say that thig is not the Question
Hour? Mr, Dhawan has raised some
issues, Let the Prime Minister answer,
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You can’t get up like this. You are a
lawyer, you should know what are
the rules and regulations, Can you
do it in the court like this? Please sit
down. You are a lawyer, you are an
educated person, you know the Rule
Book. I can’t allow it like thig ...
(Interruptions) ..,

SHRI P, SHIV SHANKER: Have
you finished, Mr. Prime Minister?

SHRI VISHWANATH PRATAP
SINGH: Yes,

SHRI P. SHIV SHANKER: We are
sorry. We have not been satisfied with
the various questiohs that have been
raised, I think the only way out for
us is that as 3 protest we walk ouf.
[At this stage some hon. Members
_ left the Chamber.]

THE MINISTER OF STEEL AND
MINES WITH ADDITIONAL
CHEARGE OF MINISTRY OF LAW
AND JUSTICE (SHRI DINESH GO-
SWAMI): Madam, I have to state...

THE DEPUTY CHAIRMAN: I have
to adjourn thie House for lunch, Just
a minute. It ig late today, I have to
adjourn the House. Mr. Law Minister,
what dg you want to say?

SHRI DINESH GOSWAMI: I will
take one minute,

THE DEPUTY CHAIRMAN: Yes,

SHRI DINESH GOSWAMI: Madam,
I made a statement yesterday. It is
related to this. I made 5 statement
yesterday that in the past Judges had
been appointed without the recom-
mendation of the Chief Justice. I have
records of more thap three cases to
show that the Judges have been ap-
pointed without the recommendation
of the Chief Justice, (Interruptions)
I alsp assured that I would place the
records on the Table of the House,

SHRI ATAL BIHARI VAJPAYEE:
No, Madam, not on the Table.

[RATYA SABHA]

Inquiry (Amdt,)
Bill, 1990

SHRI DINESH GOSWAMI. The re-
cords should be shown to you. But I
feel that it will be improper on my
part, subject to the permission of the
House, to lay it on the Table of the
House because in that case I will drag
the nameg of the Judges whp are dis-
charging their duties. I had 5 talk
with the Leader of the Opposition, I
told him that I would show the file
to him, If he is satisfied, then I feel
that I am vindicated. The matter can
rest there, if the House so approves,

2.00 r.M,

Y wEw fagdt Fwqar o owoe
®3F cFEEl W § AwT wie &
adif i W, WAy aly A
giftaf: & famar atfed, wsd 3
RELL

THE DEPUTY CHAIRMAN. I re-
quest the Law Minisier that if the
Leader of the Opposition and the
Leader of the House so agree, then,
thig file can be shown in the presence
of the Chairman, ang the matter....

ot fawat g (wer Wiw) ¢
g Al Far T

IurAld  9aF 917 ey § k-
feagrtil ... (SwEaw) . .. TuE uTE
a fafrme o seTiE iR E, i
fiq/E %I7— That is my ruling

THE COMMISSIONS Or INQUIRY
(AMENDMENT) BILL, 1990—Cbntd,

THE DEPUTY CHAIRMAN: We
have a small Bill. If the Members
would ggree, we will finish jt. You
have moved it. T am just putting it to
vote for passing if,

The question is;



